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 श्री.  राम  विला  पासवान]

 थके  -  सम्बन्ध में  ता.  कछ कहाँ उसपर उस  पर

 बातचीत हा  गइ  ही,  उप  पर  विचार  होना

 'चाहिए।

 12.14  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL).  1982-83.

 THE  MINISTER  0  FINANCE

 (SHRI  PRANAB  MUKHERJEE)  :  ।

 beg  to  present  a  statement  (Hindi  and

 English  versions)  showing  supplementary
 Demands  for  Grants  in  respect  of  the

 Budget  (General)  for  1982-83.

 12.15  hrs.

 ANDHRA  SCIENTIFIC  COMPANY

 LTD.  (ACQUISITION  AND
 TRANSFER  OF  FUNDERTAKINGS)
 BILL.*

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  WORKS  AND
 HOUSING)  SHRI  BHISHMA  NARAIN

 SINGH)  :  0८  Behalf of  Shri  रि.  Venkata-
 raman  1  beg  to  move  for  leave  to  introduce
 a  Bill  to  provide  for  the  acquistion  and

 transfer  of  the  undertakings  of  the  Andhra
 Scientific  Company  Limited  with  a  view
 to  securing  the  proper  management  of
 such  undertakings  so  as  to  subserve  the
 interests  of  the  general  public  by  ensuring
 the  continuity  of  protuction  of  scientific
 instruments  which  are  vital  to  the  needs  of
 the  country  and  for  matters  connected
 therewith  or  incidental  thereto.

 MR  DEPUTY  SPEAKER  :  The  ques-
 tion  18  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  acquistion
 and  transfer  of  the  undertakings  of
 the  Andhra  Scientific  Company  Limi-
 ted,  with  a  view  to  securing|the  proper
 management  of  such  undertakings
 so  as  to  subserve  the  interests  of  the
 general  public  by  ensuring  the
 continuity  of  production  of  scientific
 instruments  which  are  vital  to  the
 needs  of  the  country  and  for  matters
 connected  therewith  or  incidental
 (टाट0,*

 The  motion  was  adopted

 SHRI  BHISMA  NARAIN  SINGH  :
 ?  introduce**  the  Bul.

 os
 *Publised  in  Gazette  of  India  Extraordinary  Part  ।,  Section-dated  16-10-82.
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 CENTRAL  EXCISE  LAWS  (AMEND-
 MENT  AND  VALIDATION  )BILL*

 THE  MINISTER  05  FINANCE
 (SHRI  PRANAB  MUKHERJEE)  :
 I  beg  to  move  for  leave  to  introduce
 a  Bill  to  provide  for  the  amendment  of
 laws  relating  to  Central  Excise  and  to
 validate  duties  of  excise  collected  under
 such  laws.

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  amendment
 of  laws  relating  to  Central  excise  and
 to  validate  duties  of  excise  collected
 under  such  laws.”

 The  motion  was  adopted.

 SHRI  PRANAB  MUKHERJEE:  I
 introduce  @  the  Biull.

 12.16  hrs.

 STATEMENT  RE:  CENTRAL  EXCISE
 LAWS  (AMENDMENT  AND_  VALI-

 DATION)  ORDINANCE,  1982

 THE  MINISTER  OF  FINANCE
 (SHRI  PRANAB  MUKHERJEE):  I  beg
 to  lay  on  the  Table  an  explanatory  state-
 ment  (Hindi  and  English  versions)  giving
 reasons  for  immediate  legislation  by  the
 Central  Excise  Laws  (Amendment  and
 Validation)  Ordinance,  1982.

 RUBBER  (AMENDMENT)  मत,
 contd,

 MR.  DEPUTY  SPEAKER:  The  House
 will  now  take  up  further  consideration
 of  the  following  motion  moved  by  Shri
 Shivraj  V.  Patil  on  the  13th  October,
 1982,  namely  :

 “That  the  Bill  further  to  amend
 the  Rubber  Act,  1947,  as  passed  ०
 Rajya  Sabha,  be  taken  into  considcra-
 tion.”?

 There  are  two  speakers—Mr.  ।.  Dennis
 and  Mr.  Banatwalla.  They  will  take
 five  minutes  each.  Then  the  Minister
 will  reply.  Mr.  Mool  Chand  Daga  was
 on  his  legs.  He  is  not  present  in  the
 House.  His  time  will  be  taken  by  Mr.
 Dennis.

 **Introduced  with  the  recommendadation  of  ४८  President.
 @Introduced  with  the  recommendation  of  the  President.
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 SHRI  ।.  DENNIS  (Nagercoil):  The
 amendment  is  to  enable  the  appointment
 of  भ  part-time  Chairman  and  a  full  time
 Executive  Director.  So  far  only  full  .  time
 Chairman  has  been  appointed.  For  full
 time  jobs,  generally  high  Government
 employees  such  as  IAS  officers  are  ap-
 ‘pointed.

 To  make  avail  of  the  services  of  p*rsons
 of  high  reputation,  long  standing  exper-
 aence  in  rubber  plantation  and  to  utilise
 their  services  and  their  practical  know-

 dedge  and  expsrience  and  to  facilitate
 them  to  make  substantial  contributions

 for  the  development  of  rubber  —-this  amen-
 dment  is  intended.  Men  of  such  talent
 may  not  like  to  offer  their  services  as  full
 time  Chairman.  They  may  like  to  serve
 ऑ  part  time  Chairman.  In  such  an  event,
 the  services  of  a  full  time  Government
 officer  is  necessitat  d  (०  carry  on  the
 day  to-day  administration  and  for  the
 transaction  of  work  effectively.  The  matters
 prescribed  or  delegated  to  him  would
 be  executed  by  him  on  behalf  of  the
 Chairman.  The  question  of  the  appoint-
 ment  of  full  time  Executive  Director
 would  come  up  only  when  a  part-time
 ‘Ghairman  is  anpointed.  The  points  to
 be  taken  into  consideration  are  :

 1.  So  far  no  difficulty  is  expressed  or
 pointed  out  or  experienced  by  the  Board
 in  the  functioning  of  the  Rubber  Board.
 This  change  should  net  create  complica-
 tions,  troubles  and  confrontaticns  in  the
 administrative  set  up.

 2.  By  this  amendment  a  high  post  is  crea-
 ted  —full  time-Executive  Director.  There
 is  a  similar  post  cf  Secretary  to  the  Board
 apart  from  another  post  of  Rubber  शि 0०
 -duction  Gommissioner.  The  post  of  Rubber
 Commissioner  could  be  mainly  rendering
 technical  assistance  and  also  to  carry  on
 ‘research  work.  But  side  by  side  with  the
 proposed  post  of  Executive  Director,  there
 4  थ  55061.0 79.0  to  the  Board.  There  should
 not  be  duplicity  and  overlapping  of  work
 in  the  transaction  of  their  respsctive
 duties.  There  should  be  a  clear  cut  de-
 marcation  and  definition  of  their  respec-
 tive  duties,  for  the  smooth  and  harmo-
 nious  functioning  of  the  Board.

 Rubber  has  now  एड 015  a  crucial  com-
 modity  and  it  is  widely  used.  In  the
 national  interest  and  in  the  interest  of
 ‘our  economy,  as  also  in  the  interest  of  pre-
 serving  and  improving  the  foreign  ८-
 change  position,  as  it  is  a  foreign  exchange
 earning  commodity,  and  for  protecting
 and  safeguarding  the  labourers,  rubber
 ‘growers,  and  the  small  farmers  dcpending
 on  rubber  playtation,  it  is  highly  ०
 ‘sential  to.  increase  the  production  more
 and  more  by  intensive  and  extensive

 cultivation  in  the  traditional  and  also
 in.  the  non-traditional  areas.
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 SHRI  छ.  BALANANDAN  (Mukanda-

 ह  धाए | : ५
 Do  you  want  a  छा  पाठ  Direc-

 tor

 SHRIMATI  SUSEELA  GOPALAN
 (Allepey):  Part  time  Chairman  and  full
 time  Executive  Director  are’  proposed.

 SHRI  ?.  DENNIS:  On  this  question
 I  would  like  to  say  that  if  an  official  is
 appointed  there  would  be  criticism  that
 bureaucrats  are  ruling  the  country;  but
 when  a  part-time  non-official  is  appointed
 there  would  be  criticism  that  there  are
 politics.  So  there  would  be  criticism,
 in  any  event.

 After  the  formation  of  the  Board  there
 is  considerable  improvement  in  the  pro-
 duction  of  rubber.  In  the  last  20  years
 rubber  production  has  increased  from
 20,000  tonnes  to  1,50,000  tonnes.  The
 area  of  production  has  8157.0  increased  dur-
 ing  the  period  of  these  30  years  from
 63,000  hectares  to  2,77,000  hectares.
 The  production  per  hectare  also  has
 considerably  increased,  It  has  gone  up
 from  234  kilogrammes  to  800  kilogrammes.
 These  improvements  are  due  to  the  suc-
 cessful  research  work  and  other  steps
 taken  by  the  Government  and  Rubber
 Board.  It  has  to  be  intensified  in  such  a
 way  as  to  make  it  export-oriented.  For  the
 last  three  years  there  is  stagnation  in  the
 production  of  rubber  and  the  produc-
 tion  is  to  the  tune  of  about  1,50,000  ton-
 ne  The  reason  is,  the  cost  of  production
 per  kilogramme  in  India  is  about  Rs.  16
 in  the  rubber-producing  areas  of  Kerala,
 including  Kanya  मरू पता11  District  there.

 There  is  a  disease  called  Pytothera,
 falling  of  leaves  during  the  monsoon
 season.  When  this  disease  effects  the  plants,
 there  is  ऑ  additional  expenditure  for
 spraying.  Previously,  a  cubsidy  was  given
 by  the  Government.  For  the  past  three
 years  that  subsidy  is  not  being  given.  For
 reducing  the  cost  of  production  subsidy
 should  be  given  to  the  growers.

 As  per  the  present  Act,  there  is  थ  Pool
 Fund.  Now  this  is  being  used  for  the  dev-
 lopment  of  rubber  plentation.  But  it  can
 be  used  for  spraying  also.

 In  Sri  Lanka  and  Malaysia,  the  cost
 of  production  is  only  abour  Rs.  7  पा  8
 the  leaf  falling  dis¢ase  is  not  there.  But
 import  of  rubber  would  effect  our  modoe
 tion  Moreover,  after  terminal  tax  and
 other  expenses,  theimport  ptrkg.  ofrubber
 would  come  to  Rs.  12  to  Rs.  13.  So,  import
 is  not  the  solution  and  stepping  आ  te

 production  is  the  only  solution.

 Another  inportant  problem  that  has  to
 be  tackled  is  regarding  the  conflicting
 representations  presented  by  the  rubber

 owers  on  the-one  hand  and  the  manu-
 acturers  on  the  other.  Rubber  .growers
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 [Shri  N,  पंड]  7
 demand  ban  or  restriction  on  imports.  ”
 nufacturers  demand  for  more  imports  to
 suit  th  ir  needs.  So,  conflicting  claims  and
 figures  are  made  by  them  (०  8i  their
 trades.  Regarding  requirement  and  pro-
 duction  also,  inflated  and  deflated  figures
 are  given.  The  gap  between  the  demand  and

 supply,
 according  to  official  figures.  appears

 to  be  35,000  tonnes.  So,  a  decision  for  import
 or  restriction  or  ban  has  (०  6e  taken  cau-
 tiously  to  protect  the  growers  on  the  one
 side  and  the  manufacturers  on  the  other.
 Following  points  may  be  taken  into  consi-
 deration  in  this  connnection  :

 The  quantity  of  import  could  te  fixed
 by  a  dizlogue  between  the  growers  and
 the  marufacturers  crd  also  by  having
 थ  joint  meeting  of  the  representatives
 of  the  Government,  manufectw  ers  and  the
 growers.

 A  Conimittee  of  technical  experts  could
 also  be  appointed  to  go  into  the  quantity
 of  rubber  that  has  to  be  imported.

 Disproportionate  import  of  rubber  would
 affect  the  price.  Ifthe  price  is  low,  the
 growers  would  not  take  interest  in  pro-
 duction.  So,  production  would  be  affected
 adveserly  by  such  disproportionate  import
 of  rubber.

 When  there  is  an  import  of  rubker,
 the  price  goes  down.  With  the  result,
 growers  lose  interestin  production.  That
 would  affect  our  national  interest  also,

 A  clear  decision  has  to  be  taken  re-
 gardirg  the  curntity  to  be  imported.

 Regariling  the  development  of  rubber,
 followiny  points  can  te  taken  into  consi-
 deration :

 Production  has  to  te  increased  by
 intensive,  extensive  and  scientific  culti-
 vation  The  area  of  cultivation  has  to
 be  increased.  Now,  rubber  ४  लिन
 vated  only  in  South.  But  there  are  other
 areas  in  North  where  rubber  can  be  culti-
 vated.  ८  survey  should  be  conducted
 to  find  out  the  possibility  and  scope  of
 rubber  cultivation  in  other  areas,  so
 that  the  area  of  cultivation  can  be
 increaseul.

 Subsidies,  loons  and  grznts  ६1१०  could  be
 given  liberally  for  greater  production  of
 this  commodity  which  earns  foreign  ex-
 change  to  the  country.

 The  cust  of  production  must  be  brought
 down.  1  Malayasia  and  Sri  Lanka,
 the  cost  of  production  is  about  Rs.  7  or
 8  per  ४  80  subsidized  spraying  has  to
 be  done  ”  a  inetensive  way.
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 Rubber  has  to  be  developed  in  such  a
 way  as  (०  make  it  export-oriented.  The
 cordition  of  lebour,  who  deperd  on  the

 rubber  industry,  has  to  be  improved.

 In  order  to  meet  the  growir ह  1 (९05  of
 the  rubker  irdustry,  the  ए ( टीए &1 ६  reed
 some  corcrete  ircentives  for  irciezsed

 production
 of  rubber.

 So  far  as  per  ecre  or  unit  production
 is  concerned,  ि घा। प्र धिक प  district
 stands  firstin  our  country.  Quelitetively
 also  it  occupies  the  highest  place  in
 our  country.  -  एा'धधघटा। ,  there  is  only  a
 sub-office  at  Nagercoil.  ।  would  like  to
 suggest  that  a  regional  office  should  be
 openedin  Kanyakumari  district  to  ensure
 increased  production  znd  intensive  culti-
 vation  of  rubber  in  that  urea,  which  is
 considered  to  be  the  एटा  i  ell  re:pecis
 in  the  country.

 The  exemination  of  soil  testirg,  which
 is  provided  in  other  perts  hes  to  te  (ऊन
 tended  to  Kznyzkumeri  district  also.

 With  these  words,I  support  11 €  Bill.

 SHRI  o.  M.  BANATWALLA
 (Ponneni):  Mr.  Deputy-Spezker,  11 €  bill
 reflects  the  concern  of  the  Goverrmcrt  to
 deal  effectively  with  the  problems  relatir  g
 to  the  development  of  rubter.  71८  Bill
 provides  for  the  eppointment  of  11०.
 Chairmzn  of  the  Rubker  Board,  even  on
 a  part-time  basis.  It  hes  keen  reelired  फ
 both  the  public  as  well  as  private  sector
 that  there  ae  persons  who  have  dis-
 tinruisl  ed  11". 1115 ८11९5 111  the  field  (0.1 €1'
 plantations,  They  mzy  not  te  available
 as  the  Chairman  of  the  Rubker  Board
 on  a  whole-time  basis.  But  it  is  indecd
 desirable  to  have  the  edventege  of  their
 experience,  their  knowlecge  and_  their
 talent.  Therefore,  provision  has  keen
 mzce  in  this  Bill  (०  have  even  2  prrt-time
 Chairmzn  for  the  Bozid.  So,  ।  a  that
 the  underlying  object  end  the  senti-
 ments  are  most  welcome.  As  such,  ।
 support  the  Bill.

 However,  ।  must  point  out  en  म-
 portent  statement  mde  in  the  51.10 पा: ९ 1
 of  Objects  ed  Rezsons:

 * पठाटएटा ,  such  persons  mzy  not  always
 be  available  for  servirg  the  Bocrd  cs
 Chairmzn  on  a  whole-time  basis.”

 When  it  has  been  18115.0  thet  such
 persons  a  not  elwrys  te  evaileble  to
 serve  on  a  whole-time  basis,  11 हका  1] €  hon.
 Minister  should  5801 ट  this  Houre  that
 a  part-time  Chairmen  would  te  2.
 pointed  only  when  it  is  not  possible  to
 have  a  distinguished  personality  as  the
 Chairman  ofthe  Board  on  a  whole-time-
 basis.  This  assurenee  must  logically
 follow.  A  part-time  Chairmzn,  having,
 interest  elsewhere  also  in  the  field,  may
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 Demand

 ;

 not  be  a  wholly  satisfactory  solution.
 Therefore,  ।  must  emphasize  upon  the
 Government  that  the  appointment  of  a
 part-time  Chair  should  be  only  an
 exception,  when  a  ole-time  Chairman
 is  not  available.

 Secondly,  ।  must  150.0  point  out  that
 there  should  be  no  political  appointments.
 I  am  saying  this  because  there  are  genuine
 app-ehensions  in  certain  quarters  that
 there  would  6e  political  80जाए(5.
 There  are  certain  quarters,  who  are  help-
 less:  the  yalways  smell  rat  everywhere.
 So,  we  cannot  help  them.  But,  at  the

 same  time,  Government  should  see  that
 no  political  appointmentsas  such  are
 made.

 Sir,  I  have  to  emphasise  one  point
 and  that  is  that  the  need  is  to  augment
 the  production  of  rubber.  But,  while
 we  are  stressing  the  need  for  augmenting
 the  production  of  rubber,  the  policy  on
 the  part  of  the  Government  is  a  defeatist
 policy  I  should  say.  They  are  planning
 for  deficiency  in  the  production  of  rubbr.
 For  example,  the  Sixth  Five  Year  Plan
 has  a  target  of  2  lakh  tonnes  per  year.
 The  Rubber  Board  estimates  that  the
 dem  ind  per  year  is  2 * 7 1812115.  Thus,  even
 the  Sixth  Five  Year  Plan  is  planning  for
 deficincy  in  production  as  compared  to
 (119  demind,  a  deficincy  of  nearly  37,000
 tonnes  per  year.  I  must,  therefore,  em-
 phaiise  that  every  effort  should  be  made
 in  order  to  augment  production.  Let  us
 boost  up  our  programmes  for  the  replan-
 tatron  and  new  planations  as  well.  The
 programme  of  30,000  hectares  a  yea  of
 replantation  and  30,000  hectares  a  year  of
 new  plantation,  I  must  therefore  em-
 phasise,  should  be  taken  up  further
 ahead  so  that  such  deficiencies  are  at
 least  not  planned.

 When  I  say  that  there  should  be  aug-
 mentation  of  production,  the  unfortunate
 scene  that  is  prevalent  is  that  there
 is  confusion  with  respect  to  even  the -
 requirement  of  rubber  and  the  total  qun-
 tity  of  rubber  that  is  produced.  Different
 agencies  give  us  different  figures.  Sir,
 1  would  draw  your  attention  to  the
 following  figures  of  estimates  of  demand
 and  production  for  the  year  1982-83  given
 by  different  ageneies.  They  are  as
 follows  :

 Rubber  Boards.  estimate  for  1982-83  is:

 1* 97  lakh  tonnes

 | अ ह ० 10 10  1°62  lakh  tonnes.

 Deficit  30,000  tonnes.

 Ten  we  have  the  Director  General  of
 Tecinical  Development.  म  estimate
 ofdemind  for  19%2-33  is  2  lakh  tonnes,
 production  1-55  lakh  tonnes  resulting
 in  -  deficit  ड  45,000  tonnes.
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 Then  we  have  the  Rubber  Industry
 Association.  They  say  that  the  demand
 is  estimated  at  2-2  lakh  tonnes,  the  pro-
 duction  is  estimated  at  1-15  lakh  tonnes.
 Consequently,  they  say  that  there  will  ke
 a  deficiency  of  65,000  tonnes  during  the
 year  1982-83.

 We  have  also  the  estimates  of  {the
 Rubber  Growers’  Association.
 pointed  out  that  the  demand  would  be
 18  lakh  tonnes,  the  production  would  be
 1:76  lakh  tonnes,  so  that  there  would  ke
 almost  no  deficit  whatsoever  during  the
 present  yer.

 Therefore,  ।  1  proper  vigilance
 isnecessary.  After  all,  what  would  be  the
 production  and  all  that  ?  The  rubker
 growers  have  to  be  taken  into  confidence
 and  a  dialogue  must  be  there.

 Sir,  while  we  are  ८  nsidering  this  ques-
 tion  of  augmenting  the  prcduction  of
 ubber,we  must  also  corrgect  our  policy
 with  rewpect  to  the  import  of  rubber.
 This  import  of  rubber  is  creating  ट  havoc.
 Kerala  is  a  State  that  produces  the  म-
 ximum  quentity  of  rubker  in  our  cour  try.
 It  is  90  per  cent,  andthe  import  of  rutker
 has  shattered  the  econom  of  Kerala.
 Not  onlythat.  But  yu  you  will  ke  shocked
 to  know  that  fiom  this  import,  the  bulk
 release,  was  mzde  in  the  interne!  merket
 out  of  these  imports  and  then  the  rubker
 was  released  at  a  time  when  the  interral
 production  07पंडित1'  was  at  its  peak  level.
 There  was,  therefore,  a  glut  in  the  merket
 and  as  a  result  we  had  #  very  adverse
 consequence  upon  the  prices,  There
 was  a  sudden  decline  in  the  price  from
 about  Rs.  16/-  to  5.  10:50  perkg.  You
 cen  imaginethe  havocthat म  creates  with-
 out  problems.  The  uneconomic  price
 effects  have  several  other  things.  A  gua-
 rantee  of  proper  economic  price  should
 be  given  at  least  for  ४  61107.0  of  four  to
 five  yearsfor  a  stable  price  keczyse  the
 production  of  rubker  takes  timé  and,
 therefore,  it  is  necessary  thet  stzbility  in
 priceshould  ke  offered.  ।  1151,  therefore,
 urge  upon  this  Government  to  do  zway
 with  its  policy  of  importirg  the  rukter.
 The  Financ  Minister  of  Kerzla  Shri
 Mani  has  given  at  least  one  important
 suggeston  ८...  मं  te प  Se  of  imports  atleast
 the  producer  states  must  ke  consulted
 beforetheseimports  aredore.  I  hopeend
 ।  a  sure  that  the  Government  in  this
 matter  of  import  of  rubker  which  is
 shattering  the  economy  of  Kerela  will
 at  least  take  the  Government  of  Kerala
 into  confidence,  discuss  the  matters  with
 them,  discuss  the  matters  with  the  rubkter
 growers  over  there  andthen  come  to  this
 conclusion.  Iam  sure  the  e  con-
 clusion  in  tke  interest  of  augmenting
 production  even  of  rubker  would  ke,  (०
 abendon  and  jettison  this  policy  of  import
 of  rubber.
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 [Shri  ०.  ”  8 घान 118]
 With  these  words  I  support  the  Bill.

 ।  welcome  the  concern  of  the  Government
 for  dealing  with  the  problems  relating  to
 the  development.  But  let  the  Govern-
 ment  realise  that  by  merely  appointing
 part  time  and  full  time  Chairmen  and
 full  time  Executive  Director,  the  problem
 willnot  be  solved.  One  has  to  come  to
 grips  with  the  problem  in  consultation
 with  the  mejor  producer  States  of  our
 country,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 (SHRI  SHIVRAJ  ४.  PATIL): ।  am
 thankful  to  the  hon.  Members  who  have
 participated  in  this  debate  and  have
 given  some  valuable  suggestions.

 At  the  outlet  I  would  like  to  assure
 them  that  all  the  suggestions  that  are
 given  by  them  will  be  examined  very
 carefully  and  we  would  certzinly  like
 to  make  use  of  them.

 The  debate  on  this  Bill  has  stretched
 over  four  or  five  days  continously.  Of
 corse,  we  are  considering  Rubber
 (Amendment)  Bill  end  like  rubber  the
 debate  has  also  even  stretched.

 A  very  relevant  point  has  been  made

 by  somehon.  Members.  They  have  said
 that  there  would  ke  conflict  between  the
 Chairman  and  the  Executive  Director  if
 the  Cheirman  happens  to  come  from
 outside  the  services  and  if  he  is  a  part
 timer.  They  have  also  seid  that  the
 powers  that  would  be  available  to  the
 Executive  Director  will  be  vague  and  it
 would  be  impossible  orit  will  not  be
 passible  for  the  Exective  Director  to  im-
 plement  the  resolutions  passed  by  the
 Board  in  a  proper  manner.  Of  course,
 this  is  a  germane  pint  but  the  hon.
 Members  should  not  have  any  appre-
 hension  on  this  count.  The  (21811 11811
 will  bea  person  who  would  understand
 zs  ta  bow  the  rubber  is  ।  grown.
 zs  to  how  the  production  has  to  be  in-
 राए टरी,  as  to  what  are  the  merket  trends,
 as  to  how  the  industry  deals  with  this
 and  all  those  things.  He  would  re-
 present  the  views  of  the  growers.  So  if
 he  is  sittingthere  as  a  Chairman,  he
 would  be  able  to  protect  the  interests  of
 the  growers  and  othersalso.  Butat  times,
 it  becomes  difficult  for  us  to  have  a  full
 time  chairman  on  the  छाप,  For  the
 implementation  of  the  decisions  taken
 in  the  Board,  thereshould  bean  executive
 officer  or  an  executive  director.  50,  we
 are  providing  for  the  Executive  Officer.

 The  Bill  provides  that  the  powers  that
 would  be  available  tothe  Executive  Di-
 rector  will  be  prescrited.  There  is  no
 ambiguity  on  this  point.  ।  the  powers
 are  prescribed  by  the  Government,  there
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 cannot  be  any  ambiguity.  At  the  same
 time,  the  Bill  -१  that  the  powers  may  be
 delegated  by  the  Chairmen.  If  the

 टस
 are  prescribed,  there  would  not

 any  difficulty  in  knowing  the  spheres
 in  which  the  Executive  Director  will  be
 working  and  the  Chairmen  #711 106  wor-
 king.  In  certain  other  Corporzions  xe
 Boards, we  do  have  part-time  chairmen
 as  wellas  full-time  chairmenerd  the
 Executive  Directors.  There  las  not
 been  any  conflict.  So,  I  think,  we  recd
 not  be  apprehensive  on  this  count.

 Mr.  Banatwallz,  in  his  very  forceful
 and  very  good  speech,  has  told  us  thet  we
 should  try  (०  See  that  political  consi-
 derations  are  not  taken  intozccount  while
 appointing  the  (12111 11 .  Well,  we
 would  lie  to  sce  that  this  Rubker  Bozrd
 prospers.  We  would  like  to  see  that  the
 feelings  of  the  growers  end  oilers
 concerned  are  also  truly  represented  in
 the  Board  and  only  after  seeing  men  of
 that  kind,  2  mean  of  thet  nature  who  can
 really  protect  the  interests  of  the  Board
 is  appointd.  We  will  keep  all  these:
 things  in  view.

 Second  point  relates  to  the  import  of
 rubber.  Sir,  almost  211  Members  from
 both  the  sides  have  spoken  on  that
 point.  It  has  become  necessary  for  me
 to  express  the  views  of  the  Government
 on  that  point,  though  that  point  is  rot
 really  germane  to  the  amendment  dis-
 cussed  here.  The  question  is  to  what
 quantity  should  be  imported  is  decided
 not  by  an  individual  but  by  a  com-
 शाप ६८,  "That  committee  consists  of  the
 Chairman  ofthe  Rubber  Borrdhimrelfzr  ४
 the  representatives  ofthe  |  (10वा.11: 1 (६
 Ministry  and  the  Industries  Ministry  :rd
 the  repesentatives  fromthe  Directorrie
 Genera!  of  Technical  Deveolopment.
 They  assess  the  production  of  rubber,
 they  try  to  find  out  as  to  what  would  be  the
 demand  and  then  they  suggest  as  to
 what  quantity  should  be  imported.
 Generally,  and  I  would  szy  inwrriebly,
 the  decisions  given  by  them  are  followed
 by  us.

 Now,  there  is  suggestion  Ly  ore  of
 the  Members  who  spoke  on  this  point
 on  the  previous  dey  that  sometime  the
 figures  relating  to  the  production  js  de-
 flated  and  the  figures  16817 ए  to  there-
 quirements  2re  inflated.  So.  thereisa
 big  gap  and  that  (हा ट  diffculties  to
 the  growers.  Now,  we  shall  try  to  collect
 the  figures  मं  a  more  scientific  mrrrer
 and  we  shall  try  to  collect  the  figures  in
 an  accurate  menner.  It  will  be  very
 difficult  for  me  to  say  at  this  time  es  to
 how  it  should  be  done.

 SHRIMATI  SUSHEELA  GOPALAN:

 Rubber  (Amdt.)  Bill  40

 ।

 Why  तकाਂ  you  hevé  &  committee
 og
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 assess  the  requirements  of  rubber  ?  घुप, 1 5
 is  the  long  standing  demand  of  the

 growers.

 srre  SHIVRAJ  ।.  PATIL:  That  is
 exactly,  I  have  said,  Madam.  Now,  here
 isthe  Rubber  Board.  In  the  Rubber  Board,
 the  rubber  growers,  workers  and
 other  peoples  representatives  is  sitting.
 The  representative  of  the  Rubber  Board
 or  the  Cariman  of  the  Rubber  Board
 sits  in  the  Committee  which  decides  as
 to  how  much  should  be  imported.  We
 reflects  the  views......

 (Interruptions)

 It  is  exactly  for  this  reason  that  we
 are  going  to  have  a  part-time......

 (Interruptions)

 Please  understand.  Up  to  this  पट,
 generally  we  used  to  appoint  an  Admt-
 nistrator.  But  mow,  we  want  to  have  a

 representative  of  the  growers  and  a
 representative  ofthe  other  sections  also.
 But  he  may  not  be  willing  to  work  there
 a  full-time  worker.  So,  we  are  going  to
 have  as  part-time  Chairman  and  that
 part-tiine  Chairman  will  have  the  op-
 portunity  of  taking  into  account  the  views
 of  the  manufacturers  and  the  views  of
 others  also  who  would  be  sitting  म  (16
 Committee  which  would  decides  ४  t0
 how  much  rubber  should  be  imported.
 So,  their  views  should  be  reflected  there
 and  those  views  will  be  taken  into  account
 while  importing  the  rubber.

 Shri  G.M.  Banatwalla  has  rightly  said
 that  the  figures  do  not  tally.  The  fig  ure
 given  by  one  sector  do  not  tally  with  the
 figures  given  by  the  other  interests.
 The  figures  given  by  the  agriculturists
 do  not  t-lly  with  the  figures  given  by
 the  manufacturers  and  the  others.  That
 diflculty  is  there.  But  even  that  diffi-
 culty  can  be  solved  by  this  Committee.
 They  can  try  to  find  out  some  method
 for  coming  to  the  conclusion  as  to  what
 are  the  real  difficulties  and  then  decide
 how  much  is  to  be  imported.

 We  were  tole  that  the  demand  would
 be  1,18,000  tonnes.  and  that  the  produc-
 tion  would  be  1,50,000  tonnes  and  the
 quantity  of  rubber  that  is  imported  is,
 30,000  tonnes  which  ४  exactly  the  quan-
 स  which  was  suggested  by  them.  This
 is  the  quantity  which  is  imported.....

 (Interruptions)

 MR.  DEPUTY  SPEAKER  ::  After  the
 Hon.  Ministercompletes  his  speech...

 srr  SHIVRAJ  आ.  केहि है मि  :  But
 everybody.  without  understanding  as
 to  how  much  is  actually  imported,  is
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 saying  that,  lot  of  rubber  is  imoorted
 by  the  Government.  The’  result  is
 that  the  growers  feel  that  their  produce
 will  not  be  sold  in  the  market  and,  then
 it  is  sold  at  a  distress  price!

 So, ६  is  necessary  for  the  Hon.  Members
 to  make  the  statement  in  a  vary  responsi-
 ble  manner.  1  without  understanding
 as  to  how  much  is  really  imported,  they
 say  that  lot  of  rubber  if  imported,  natu-
 rally  the  grower  who  has  no  access  to
 the  figures  and  who  is  not  a  very  educated
 person,  will  feel  that  the  import  has  been
 done  to  a  large  extent  and  that  he  should
 sell  his  goods  at  any  price  which  is  offered
 to  him  !

 This  kind  of  psychology  should
 not  be  allowed  to  be  created.  ।  अ
 giving  you  the  figures.  :  हि 1 1
 Only  30,000  tonnes  of  rubber  is  allowed
 to  be  imported,

 (Interruptions)

 And  the  ०,000  tonnes  of  rubber
 should  not  affect  the  price.

 If  the  timings  is  of  importance,  I  assure
 this  House  that  we  will  control  the  supply
 of  this  imported  rubber  in  such  a  fashion
 that  the  growers  interests  are  not  affec-
 ted.  You  should  not  have  any  difficulty
 on  this  point.

 But  please  understand  that  there  is
 the  industry  also  which  manufactures
 the  goods  which  are  seld  in  the  market.
 ।  that  industry  is  affected  because  of
 the  non-availability  of  the  raw  material
 next,  year  that  induustry  will  not  work
 And  if  next  year  that  industry  does  not
 work,  it  will  affect  the  growers  also.
 So,  it  has  becomes  necessary  for  us  to
 provide  raw  material  necessary  for
 manufacturing  the  tyre  and  other
 goods  also.  And  it  has  become  necessary
 for  us  to  manufacture  in  such  a  fashion
 that  our  local  demands  are  fulfilled  as
 well  as  we  are  in  a  position  to  export  also,
 Now  here  the  question  of  balancing  the
 interests  of  the  growers  and  the  interests
 of  the  manufacturers  comes  in.  ह  xe
 tilt  मं  One  direction,  that  sector  also  will
 be  affected  in  the  next  year,  may  not
 be  in  the  first  year.  That  is  why  the
 Government  has  to  maintain  a  balance
 and  I  can  assure  the  House  that  Govern-
 ment  would  certainly  protect  the  interests
 of  all  concerned  in  a  manner  that  all
 stand  to  benefit  and  not  lose.  For~this,
 the  mechanizm  is  also  created.  ।  अ
 preciate  your  concern  for  the  क०आd
 Ihave  assured  you  on  the  floor  ०ा  ae
 House  that  the  direction  in  which  you
 are  trying  to  speak  out  your  views  ७
 not  an  incorrect  direction,  but  you  mae
 understand  the  other  side  also  and  you
 speak  out  your  views  on  the  floor  of  the
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 House  and  outside  in  such  a  manner  that

 ultimately  the  interests  of  the  growers  are
 not  also,  indirectly  and  withoutyour  under-
 standing,  affected.

 The  point  that  has  come  before  me
 here  and  before  the  House  is  this.  We
 have  not  imported  in  a  very  large  quan-
 tity,  and  yet,  if  the  prices  are  going
 down,  it  may  be  because  all  of  you  have
 joined  in  a  chorus  to  say  that  the  import
 is  done  disproportionite  to  the  require-
 ments.  If  that  kind  of  psychology  is
 created,  if  that  kind  of  impression  is
 created,  the  prices  will  naturally  go-
 down.  So,  please  be  careful  in  making
 statements.

 "111८  third  point  which  was  made  by
 th  hon.  Members  related  to  the  produc-
 tion  of  rubber  itself.  This  is  also  a  very
 Important  point  and  ।  will  seek  your
 indulgence,  Sir,  to  read  out  the  schemes
 which  have  been  created  by  the  Govern-
 ment  for  increasing  the  production.
 These  are  the  schemes  which  have  been
 enunciated  by  the  Government  for  in-
 creasing  the  production: न

 Rubber  Plantation  Dsvelopment
 Scheme  :

 (a)  Cash  subsidy  at  Rs.  5,000  per
 hectare  for  small  growers.  Cash
 subsidy  at  Rs.  3,000  per  hectare
 for  large  growers.

 (b)  For  comparatively  weaker  small
 growers  rcimbursement  of  cost
 of  planting  material  reimburse-
 ment  of  half  the  cost  of  fertilizers
 soil  conservation  subsidy  of  Rs.
 150  per  hectare.

 (c)  Term  loan  at  Rs.  15,000  per
 hectare  through  the  Agriculture
 Refinance  and  Development  Cor-
 poration.  Interest  subsidy  at
 3  per  cent  on  this  term  loan.

 (d)  Free  technical  and  _  extension
 support.

 Maintenance  of  Rubber  Nurseries:

 Number  of  Nurseries  runby  the  Board—
 10.

 Capacity  of  the  Nurseries-1.2  million
 rubber  plants.

 Improvement  in  Processing  of  Small
 Holders  Rubber  :

 Under  this  scheme,  a  project  with  World
 Bank  assistance  is  under  implementa.
 10.1.  The  project  envisages  establish
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 ment  of  nine  block  rubber  factories

 and  expansion  of  one  existing  factory
 all  in  the  cooperative  sector.

 The  capacity  of  these  factories  is  25,000
 tonnes.

 Financial  assistance  is  also  granted
 by  the  Rubber  Board  to  the  Gooper-
 ative  Marketing  Societies  for  establ-
 ishing  processing  factories.  Specific
 rates  of  assistance  under  this  scheme
 are  :

 (i)  Share  capital  contribution—-Rs.2
 lakhs  per  society.

 (ऐ)  Loan  for  establishing  testing  labor-
 atory  per  society—Rs.1  lakh.

 Expansion  of  Rubber  Cultivation  in
 Non-traditional  Areas  :

 Yesterday  Mr.  1७.  Patil  spoke  about
 it.  ।  a  giving  this  information.

 Surveys  and  trial  plantations  have  been
 conducted  by  the  Board  in  the  non-
 traditional  areas  of  Assam,  Tripura,
 Meghalaya,  Arunachal  Pradesh,
 Mizoram,  Manipur,  Maharashtra
 and  Goa.  Three  Regional  Offices
 of  the  Rubber  Board  have  been,
 established  at  Agartala  in  Tripura.
 Gauhatiin  Assam  and  Dondain  Goa
 A  Regional  Research  Centre  cach
 has  also  been  established  by  the
 Rubber  Board  in  Tripura  and  Mah-
 arashtra.

 These  are  the  developmental  schemes
 and  activities  which  are  undertaken  by
 the  Rubber  Board.  We  are  trying  to  see
 that  this  important  material  is  produced
 in  Our  country  and  our  demands  are
 fulfilled  by  our  own  ‘people  here  and  we
 do  have  sufficient  to  export  also.  With
 this  and  in  view  we  are  trying  to  amend  the
 Rubber  Act.  I  hope  that  all  points  have
 been  answered.  If,  however,  one  or  two
 Members  want  to  ask  questions,  they
 may,  do  so.

 MR.  DEPUTY-SPEAKER  :  ।.
 Balanandan.

 SHRI  E.  BAUANANDAN  :  Just
 now  in,  क ८1 2.12  ther§  is  a  real  glut.  The

 growers  are  in  panicgWill  the  Government
 intervene  in  the  m@tket  and  buy  certain

 quantities  of  rubber  at  reasonable  prices
 so  that  this  kind  of  desperate  sales  by
 growers  is  verested  and  the  panicky  situa-
 tion  controlled  !

 SHRI  SHIVRAJ  1.  PATIL  :  ।  have
 already  said  that  the  requirément  is
 1,80,000  tonnes.  The  demand  by  the
 manufacturers  is  1,80,000  tonnes  of  rubber.
 The  production  is  1,50,000  tonnes.  The
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 import  is  एए .. 80,000  tonnes.  The  hon.
 Member  should  go  to  them  and  tell  them
 that  it  is  not  necessary  for  them  to  sell
 the  rubber  at  that  price.  I  have  already
 assured  that  we  are  not  going  to  release
 the  rubber  in  such  a  fashion  that  the  prices
 go  down  too  much  and  if  there  is  escala-
 tion  of  the  price  too  much,  we  will  certainly
 release  the  rubber  and  we  will  try  to  keep
 the  plants  running.  You  are  trying  to

 protect  the  interests  of  the  growers.  I
 can  understand  that.  But  while  trying
 to  do  that,  you  are  trying  to  attack  the
 Government  and  the  imports.  While
 doing  that  you  are  creating  a  psychology
 that  there  is  a  glut  in  the  market.  Don’t
 ereate  that  psychology  ;  only  certain
 vested  interests  would  benefit  by  that.
 You  are  all  the  time  saying  that  there  is
 import  and  there  are  a  lot  of  imports
 (Interruptions)  All  of  you  are  saying  that
 we  are  importing  rubber  in  a  large  quan-
 tity.  Why  do?  you  sty  that  ?  1  is  not
 necessary  for  you  to  say  that.  If  you
 say  that,  the  prices  are  likely  to  go  down.
 This  is  how  we  respond  to  this  kind  of
 phenomenon.

 SHRI  8.  BALANANDAN  :  ।  did
 not  say  anything.  I  have  only  said  that
 the  prices  are  crashing.

 SHRIMATI  SUSEELA  GOPALAN
 Out  of  1009  tonnes  of  rubber  produced
 every  diy,  only  2009  tonnes  are  lifted.
 What  is  the  way  out  ?  Naturally  they
 will  sell  it  at  distress  prices.  Only  200
 tonnes  are  lifted.  That  is  why  the  demand
 is  coming  from  _वए ७8.18  that  the  Rubber
 Board  5/10 घात ४०  and  purchase  rubber
 and  build  up  a  buffer  stock.  800  tonnes
 remain  there  unsold.  You  have  to  con-
 sider  this  and  you  should  build  a  buffer
 stock.

 SHRI  GEORGE  JOSEPH  MUNDA-
 CKAL  (Muriattupuzhe)  :  Now  the
 production  is  the  maximum.  Some  fac-
 tories  in  the  north  are  not  lifting  rubber
 due  to  strikes,  labour  trouble,  power  cut
 and  lock-outs.  And  they  are  not  also  stoc-
 king  rubber  for  6  weeks  as  per  the  original
 understanding.

 MR  DEPUTY  SPEAKER  :  Have
 you  brought  it  to  the  natice  of  the  Rubber
 Board  !

 ४.  SHRI  GEORGE  JOSEPH  MUN-
 द ा र  |:  The  Rubber  ,  Marketing

 Federation  is  there.  The  STC  is  there  and
 the  Rubber  Pool  Fund  is  also  there.  But
 somebody  has  to  go  and  purchase  rubber.
 Otherwise  you  cannot  lift  the  rubber
 from  the  market.  I  request  the  Minister
 to.  rush  to  the  market  and  purchase  the
 surplus  rubber  from  the  cultivators.

 SHRI  SHIVRAJ  1.  PATIL  :  7eष
 “unwittingly  we  are  falling  in  the  a
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 We  have  not  imported  rubber  in  a  very
 large  quantity..  (Interruptions)  I  have  been
 telling  that  you  are  putting  forth  only
 those  points  which  can  help  in  creating
 psychology  of  glut  in  the  market.  Now
 you  say  that  there  is  some  strike  soing  on
 or  that  power  is  not  available  and  rubber
 is  imported.  What  is  going  to  happen
 in  the  price  froat  !  Unwittingly  you  are
 supporting  the  glut.  Please  d>  not  d
 that.

 MR.  DEPUTY  SPEAKER  :  Now  the
 question  is

 “That  the  Bill  further  to  am2nd  th?
 Rubber  Act,  1947,  a3  passed  by
 Rajya  Sabha,  bz  takea  into  con-
 sideration.”

 The  motion  was  adopted.

 MR  DEPUTY  SPEAKER  :  Now,  we
 shall  take  up  clause-by-clause  (00% ९2-
 tion.

 The  question  ४  :

 “That  clause  2  to  6  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clauses  2  to  6  were  added  to  the  Bill.

 Clause  ।,  4  Enasting  Formula  and  the
 Title  were  added  to  th:  Bill.

 SHRI  SHIVRAJ  V  PATIL  :  1  beg
 to  move  :

 “That  the  Bill  be  passed.”

 MR  DEPUTY  SPEAKER  :  The  ques-
 tion  ७  :

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 13/06  hrs.

 LIMESTONE  AND  DOLOMITE
 MINES  LABOUR  WELFARE  (AMEND-

 MENT)  BILL.

 THE  DEPUTY  MINISTER  1
 THE  MINISTRY  o5  LABOUR
 AND  REHABILITATION  (SHRI
 DHARMAVIR)  Sir,  ।  xढ  to
 move  that  the  Bill  to  amend  the  Limestone.
 and  Dolomite  Mines  Labour  Welfare  Fund
 Act,  1972,  be  taken  into  Consideration.

 [Saki  ४.  ।.  (उ. 0(011.,  in  Chair]

 As  the  hon  Members  are  already  aware,
 the  Limestone  and  Dolomite  Mines  Labour
 Welfare  Fund  Act,  1972,  was  enacted  to
 provide  or  levy  and  collection  of  a  cess


